BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,

CENTRAL ZONAL BENCH AT BHOPAL

CASE NO.: O.A. 77/ 2020 (CZ)

IN THE MATTER OF:

APPLICANT | Ms. AARYA SHRIVASTAVA
Aged 18, D/ o Dr. Scema Shrivastava,
R/o - 50 Baghira Apartment, E-5, Arera Colony, Bhopal - |
462016 (M.P.)
VERSUS
RESPONDENTS | 1. MINISTRY OF ENVIRONMENT AND FOREST,

Through the APPCF, Regional Office, RS Nagar, Link Road-
2, Bhopal - 462016 (M.P.)
2. STATE OF MADHYA PRADESH.,

Through Principal Secretary, UADD, Vallabh Bhawan,
Bhopal - 462011 (M.P.)

3. THE DISTRICT COLLECTOR,

Collectorate, Bhopal - 462001 (M.P.)

4. STATEWETLAND AUTHORITY, EPCO,

Through Executive Director, FPCO Building, Parvavaran

PParisar, E-5, Arcra Colony, Bhopal - 462016 (M.P)

5. MUNICIPAL CORPORATION, BHOPALI,

Through its Commissioner, ISBT, Bhopal - 462011 (M.P)

6. MADHYA PRADESH POLLUTION CONTROL BOARD,

Through its Chairman, Parvavaran DParisar, [-5, Arera

Colony, Bhopal- 462016 (M.P))

—



MOST RESPECTFULLY SHOWETH AS UNDER -

A.

B.

That the present matter is pending disposal before this Hon'ble National Green
Tribunal (Tribunal) against the Respondents named hereinabove regarding the
alleged illegal encroachments by constructing permanent nature concrete
structures, hutments, ete. at the banks of Southern part of Upper Lake popularly

known as Bhadbhada Bridge, Bhopal, i.c., Encroachment on Wetlands.

That, Respondent No. 5 is the Municipal Corporation for the capital citv of Madhva
Pradesh and is responsible for the civic infrastructure and administration of the city
of Bhopal. Mr. Santosh Gupta been an authorized representative is competent to sign,
file and institute the present reply as also to file affidavit before this Hon'ble
Tribunal. Copy of Authorization letter authorizing Shri Santosh Gupta,
Superintendent Engineer to represent Respondent No. 5 in the present matter are

annexed herewith as Annexure A.

PRELIMINARY OBJECTIONS:

At the outset, the Respondent No. 5 denies as incorrect each and every statement/

averment/ submission made in the present Application. All statements/ averments/

submissions made in the Application under reply should be considered specifically

denied unless expressly admitted.

PRELIMINARY SUBMISSIONS:

1.

With respect to the aforesaid matter, the Hon'ble Tribunal vide its order dated
10.06.2021 (Order) had given directions for formation of a joint Committee
consisting  of District Collector, Municipal Corporation, Bhopal and Madhva
Pradesh Pollution Control Board (MPPCB) with MPPCB to be the Nodal a geney for

coordination and logistic support.

Further, vide said Order, the Hon'ble Tribunal also directed the said Committee to

submit a report on the following points -




i The total number of drains where untreated/ sewage water is being d ischarged

in the lake or river bodies in Bhopal.
ii. Total number of STPs installed there.
. Quantity of water being used by the residents in the city of Bhopal,
iv. Tolal capacity to treat the water.
v. The gap between the use and capacity to treat.

vi. Future planning of the municipality to meet out the gap and make proper

arrangements for treatment of the water.

vii. Action taken against the polluters who are discharging the water, sewage and
untreated water into the river bodies and causing water pollution and

contaminating the underground water.

viii. It 1s directed that Municipal Authorities to ensure that no solid waste be
thrown into the open space and there should be no discharge of
untreated/sewage water into the water bodies or in the open space and
anyone violating the norms and any violation of this order should be taken
seriously in accordance with the order passed by the Principal Bench of this
Tribunal in O.A. No. 148/2016: Mahesh Chandra Saxena v. South Delhi

Municipal Corporation & Ors., vide order dated 21.05.2020.

Accordingly in compliance with the said Order of Hon'ble Tribunal, the aforesaid
named Respondents had constituted a joint Committee and jointly inspected the site

on 12.07.2021 and had also prepared a Report covering all the points mentioned

hereinabove.

Further in compliance with the said Order of the Hon’ble Tribunal with respect Lo
demarcation of the wetland/ southern part of the upper lake where the alleged
encroachment has been made and the action taken by the concerned authority to
remove the said encroachment, it is submitted before this 1on'ble Tribunal that

alrcady a survey was conducted by Housing for all Cell wherein a list of the

W




f4-

encroachers/ trespassers in the said area under question was prepared, the Report
of which was generated as on 09.02.2021. However due to the outbreak of second
wave of COVID-19, entire process was obstructed as Respondent No. 5 being the
prime agency was involved in taken corrective measures and could only be taken
up after the passage of second wave. The copy of the Survey Report dated 09.02.2021

is annexed herewith as Annexure B.

However, in accordance and compliance of the said Order dated 10.06.2021,
wherein the Hon'ble Tribunal had directed the District Collector to form a
committee constituting of Municipal Corporation, Bhopal and State Wetland
Authority and take appropriate steps to remove the alleged encroachments in the
area under question, the Respondent No. 5 has immediately acted upon removing
the alleged encroachments. That according to the report dated 06.07.2021 generated
by the said committee, the officials had visited the site as on 06.07.2021 and had
removed in total 11 illegal constructions. The report along with photographs
depicting removal of encroachment by Respondent No. 5 is annexed herewith as

Annexure C (Colly).

Even otherwise, the Respondent No. 5 has been actively engaged in removing the
encroachments if any, made by public all over the city of Bhopal on regular basis.
That the Respondent No. 5 had on regular basis sent numerous notices to various
organizations and encroachers/ trespassers for removal of the encroachment
created by them near water bodies including in Bhadbada region. That the copy of
some of the said notices for removal of encroachments, ranging from the vear 2015

to 2018 is annexed herewith as Annexure D (Colly).

Moreover, as stated hereinabove, the Respondent No. 5 has been actively engaged
in removing the encroachments from time to time within the citv and has also acted
in doing the same near Upper 1.ake as well, The same can be evidenced by the list
containing the name of over 11 places within the city limits where removal of

encroachments was initiated and that the same was within 6 months period before




i

10.

11.

filing of the said Application. The copy of the said list of removal of encroachments

and related photographs is annexed herewith as Annexure E (Colly).

However, due to the sudden and widespread outbreak of COVID-19 pandemic in
late 2019 and early 2020 which has/ had devastating effects all over the World,
Nation, entire State and cities therein and for the reason of Respondent No. 5 being
the premier agency of the city of Bhopal, Respondent No. 5 was obliged and actively
engaged and involved in taking appropriate actions and corrective measures for
curbing the spread of COVID-19 pandemic and imposition of strict measures like
lockdown, janta curfew ctc., the process of removal of encroachments in the city of
Bhopal got stalled and could be re-initiated only after the passage of second wave

of COVID-19 pandemic.

Moreover, with respect to allegations of encroachments by constructing permanent
structures, it is humbly submitted before this Hon'ble Tribunal that Respondent No.
5 had already initiated works for rehabilitation and redevelopment for providing
houses to slum dwellers under Pradhan Mantri Awas Yojana (PMAY), t lousing for
All (Urban) Mission. That the same is a matter of policy and the District
administration and Respondent No. 3 has already acted on it and therefore, the
same shall be finalized as per the policy decision. The copy Survey Report
conducted by officials of Housing for all enlisting the people to be rehabilitated has

already been annexed hereinabove as Annexure B.

However, with respect to allegations regarding pollution of water/ lakes, it is
submitted that under the “Amrut Yojana’ of the Government of India, two schemes
have been approved for stoppage of sewage water in the Upper Lake, Lower Lake
and Shahpura Iake of city of Bhopal and one scheme has been approved for the

treatment of sewage in Kolar, Misrod, Jatkheri and Salaiah arca.

Accordingly, the contractor M/s Ankita Construction has been issuced Work Orders
dated 05.05.2018 for construction of Sewage Treatment Plans (STPs), Sewage pump

houses and laying of sewage pipe lines in the catchment arca of Upper Lake, Lower




12.

13.

14.

lLake and Shahpura lLake and sewage network and sewage treatment of renovation
of existing sewerage system (Bhoj wet Land, ADB & CPA). Further, M/s Ankita
Construction - Navkar - Sarjit has been issued Work Order dated 15.05.2018 for
construction of STPs, Sewage pump houses and laying of sewage pipe lines in Kolar,
Misrod, Jatkheri and Salaiah area. That all the three projects are ongoing and under
process. The copy of Work Orders dated 05.05.2018 and 15.05.2018 is annexed

herewith as Annexure F (Colly).

Thataccording to the said plan, in total 18 STPs were to be installed at various places
in the city of Bhopal. Although, out of said 18 STPs, 13 are alrcady completed, ready
and functional. Also, it is pertinent to mention here that the aforesaid works were
to be completed within a period of 2 (two) years but due to unfortunate and force
majeure events, the said projects could not be completed. Although, after the
completion of said projects, the sewage water could be substantially prevented from
entering the said wetlands. Further, under the said contracts entered with the
contractor, after construction they shall also be obligatory to operate and maintain
the said STDs for a period of next 10 (ten) vears. So far about 72% work has been
completed by above named contractors under three projects and the remaining,
work is under process. The copy of photographs of sewage plants at different sites

is annexed herewith as Annexure G.

Further, steps have been taken by Respondent No. 5 for treatment of solid waste
management (SWM) and drainage management. The same can be evidenced by the
Photographs annexed herewith as Annexure H (Colly) from various parts of the
city of Bhopal wherein the Respondent No. 5 has ensured that the solid waste

separator/ nets are appropriately placed.

Further, to meet the treatment gap between the treated and untreated sewa gein the
city of Bhopal, there is requirement of estimated fund of Rs. 1600 Crores, The

Respondent No. 5 is unable to generate such a huge amount of funds thereby is
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16.

17

dependent on central as well as slate government. Although, the Proposal for the

samc has been prepared and is awaiting approval.

That in view of the aforesaid facts and circumstances and in order to compl v with
the orders of the Hon'ble Tribunal, Respondent No. 5 seeks to submit that it has
taken appropriate steps in a timely manner in order to remove encroachments
within the limits of the city and to conserve the wetlands in the city of Bhopal. That
further, Respondent No. 5 is making continuous efforts to conserve the wetlands
by undertaking, various steps like rehabilitation of slum dwellers, separation of solid
waste, timely removal of encroachers, installation of STPs, sewage pump houses

and pipelines among others.

However, it is pertinent to mention here that the works related to STPs is still under
process and whatever delay which has been caused is solelv for the reason of the
ongoing, pandemic which has obstructed the general flow of business. Morcover,
since past more than one and a half year, as the complete focus of Respondent No.
5 is in taking appropriate actions to curb the spread of COVID-19 pandemic and
successtully implementing vaccination drive all over the city, the implementation
of the other works as described in aforesaid paragraph has affected. However, it is
submitted before this Hon'ble Tribunal that the Respondent No. 5 shall complete
the remaining works related to STPs, sewage pump houses and pipelines until

December, 2021.

Thus, the Respondent No. 5 is in compliance of all the applicable laws and the

directions issued by the Hon'ble Tribunal vide order dated 10.06.2021 and therefore
the grievances raised in the present application has already been taken care of and
Respondent no. 5 readily and willingly is complying with the compliances under

the law,




In the aforesaid facts and circumstances of the case it is thus therefore, most

PRAYER

respectfully prayed that this Hon'ble Tribunal may kindly be pleased to:

(a) Take the Reply/Compliance Report on record;

(b) Dismiss the present Application;

(c) Pass such other and/or order further orders as this Hon’ble Tribunal may

deem fit and proper in the facts and circumstances of the case.

RESPONDENT NO. 5

r

W——

GUNJAN CHOWKSEY

THROUGH

ADVOCATE

BHOPAL

DATED: 12]-] ) 20




BEFORE THE NATIONAL GREEN TRIBUNAL,

CENTRAL ZONAL BENCH, BHOPAL

CASE NO.: 0.A. 77/ 2020 (CZ)

IN THE MATTER OF:

Ms. AARYA SHRIVASTAVA ...APPLICANTS

Vis

UNION OF INDIA & ORS. ...RESPONDENT

AFFIDAVIT
|, Santosh Gupta, S/o Lt. C.L. Gupta, aged 58 years, on behalf of Municipal

Corporation, Bhopal (M.P.), do hereby solemnly affirm and declare as under: -

1. That | am the Superintendent Engineer at Municipal Corporation, Bhopal and as

such, | am competent to swear this affidavit.

2, That the accompanying report has been drafted under my instructions and the

- contents of the same are true and correct. Facts stated therein are also true and

— e

e

DEPONENT

VERIFICATION

Verified at Bhopal on this the day ?3F91 ., 2021 that the facts stated in the
application and contents mentioned in the péras of the affidavit are true and correct to

my knowledge, no part of it is false and nothing material has been concealed therefrom.

sWORN BEFORE _

IDENTIF l‘.‘.D BY ME

2 2 DEPONENT
Name : wp m ()/)OOKSCK{( SATTTAY WQIWAI

Address ; “TARY & ADVOCATS
WHOFPAL  (MLP) INDIA
Signature *
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AnEXUEE =
OFFICE OF THE Mii'1ei'" ', ... 2yTATIGN, BHOPAL (MLP.) ¢ A
ShENIA wii s L OPAL 8

No 52/Sewage/AMRUT/2018/ Date: 15.05.2018

e

WGRK SRDER

To P
Ankita Construction - Navkar - Sarjit
103, Maruti Titanium,Opp. Torrent Power Sub Station,
5.P. Ring Road, Nikol, Ahmedabad - 350049

—

Sul;ject: Sewerage Network & Sewage Treatmeant {or Xoiar town and outside Upper & Lower lakegy

catchment area part of Soutn zone (Salaiya) and South East Zone (jatkhedi & Misrod) under

Bhopal Municipal Corporation, B;h.:;ﬂi. FARDL _
Reference: NIT No. 9/Amrut (Sewage)/BMC/2017 Lt-2%701.2018 Tender No. 10209 .

=0~ -
In Pursuant to the agreement dated 11.05.2028 signed by you with the undersigned, you are

hereby instructed to start the work of Sewerage MNetwork & Sewage Treatment for kolar town and
outside upper & lower lake catchment area part of south zone (Salaiya) and south east zone (Jatkhedi &

Misrod) Under Bhopal Municipal Corporation, Bhopal having scope of work & cost of work as below:-

Scope of Works; Survey, Installation, Design, Construction, Testing and Commissioning of Sewerage
Network and Sewage Treatment for Kolar Town and outside Upper lake and Lower Lake catchment areg === o
part of South zone (Salaiya) and south cast xene (Jatkhedi and Misrod) Under Bhopal Municipal
Corporation, Bhopal T E
=1. Providing, laying and jointing of sewerage Pipelines including construction of manholes and
sewer appurtenances etc. -
2, Construction, supply, erection, testing ap sommissioning of Sewerage Treatment Plant

including PLC-SCADA and RCC sump well along with providing and installation of pumps from
sump well to STP etc. o
Providing and laying of LT/ HT feeder connaction up to Sewerage treatment plantetc.
Providing house sewer chambers and jaterals for connecting sewer to consumer sewer lines
Providing house sewerage connections otc. —
. Construction of support structure to cruss _se‘..ve'r pumping main on Kaliyasot River etc. ‘
Cost of Works:- .

4. Cost of work {A) Rs. 1,62,00,00,600.00 {Rupees Qne Hundred Sixty two Crore only) as quoted by

O v e w

bidder - =
5. Operation & Maintenance cost next ten years (B) Rs. 24,00,24,844.00 (Rupees Twenty Four
Crore Twenty Four Thousand Eight Hundred Forty Four only) NPV taking discount factor @ 11%
™ Rs.9,77,59,321.00 (Rupees Nine Crore Seventy seven Lakhs Fifty nine thousand three hundred
twenty one only) as quoted by bidder -
6. Power Consumption for next ten years(C) Cost of power to be calculated @ Rs. 6.50 per KWHRs.
25,09,21,547.00 ( Rupees Twenty five crore nine lakh twenty one thousand_@re hundred forty
seven only) NPV taking discount factor & 11% Re. 11,89,33,136.00 (Rupees Eleven crore Eighty
Nine Lakhs thirty three thousand one hundred tirty sixe only) as quoted by biddes—
Date of Completion: - 24 Months after date of wori erder -—j‘?’.—ﬁ—\\ Eb —
7 City Engineer (Sewerage)
r\,ﬂvg Bhopal Municipal Corporation
Bhopal —
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OFFICE OF THE MUNICIPAL CORPORATION, BHOPAL (M.P.)

SHYMLA HILLS BHOPAL 1

|
No 40/Sewage/AMRUT/2018/ Date: 05.05.2018'

WORK ORDER

To |

kita Construction |
103, Maruti Titanlum,Opp. Torrent Power Sub Station, 5
S.P. Ring Road, Nikol, Ahmedabad — 380049

i
]
Subject: Sewerage Network & Sewage Treatment of Renovation of Existing Sewerage Syétem {Bhojwet

Land, ADB, & CPA) Bhopal Municipal Corporation, Bhopal

Reference: NIT No. 8/Amrut (Sewage)/BMC/2017 Dt. 22.11.2017 Tender No. 9163
E

In Pursuant to the agreement dated 05.05.2018 signed by you with the undersigned, you are
hereby instructed to start the work of Sewerage Network & Sewage Treatment of Renovation of Existing
Sewerage System (Bhojwet Land, ADB, & CPA) Bhopal Municlpal Corporation, Bhopal having scope of
work & cost of work as below:- ,
Scope of Works: Sewerage Network & Sewage Treatment of Renovation of Existing Sewerage System

(Bhojwet Land, ADB, & CPA) Bhopal Municipal Corporation, Bhopal

1. Providing laying and jointing of sewerage Pipelines i/c construction of manholes and sewer
appurtenances. i

2. Construction, supply, erectlon, testing and commissioning of Sewerage Treatment Plant I/c PLC-
SCADA and RCC sump well along with providing and installation of pumps from sump well to STP

3. Providing and laying of HT feeder connection up to Sewerage treatment plant

4. Providing house sewer chambers and laterals for connecting sewer to consumer sewer lines

5. Providing house sewerage connections etc.

Cost of Works:-
1. Cost of work (A} Rs. 1,45,00,00,000.00 ( Rupees One Hundred Forty Five Crore only) as quoted
by bidder

2. Operation & Maintenance cost next ten years (8) Rs. 22,00,54,870.00 { Rupees Twenty Two
Crore Fifty Four Thousand Eight Hundred Seventy only) NPV taking discount factor @ 11% Rs.
8,73,28,257.00 (Rupees Eight Crore Seventy Three Lack Twenty Eight Thousand Two Hundred
Fifty Seven only) as quoted by bidder

3. power Consumption for next ten years(C) Cost of power to be calculated @ Rs. 6.50 per KWHRs,
20,00,62,090.00 ( Rupees Twenty Crore Sixty Two Thousand Ninety only) NPV taking discount
factor @ 11% Rs. 8,54,43,354.00 (Rupees Eight Crore Fifty Four Lac Forty Three Thousand Three

Hundred Fifty Four only) as quoted by bidder

Date of Completion: - 24 Months after date of work order -/C@//‘
1 bfg\‘ﬁ\ \8

City Engineer (Sewerage)
Bhopal Municipal Corporation
Bhopal

VAN



(un)

OFFICE OF THE MUNICIPAL CORPORATION, BHOPAL (M.P.)
SHYMLA HILLS, BHOPAL C}/’f—)\

No. 42/ Sewage/AMRUT/2018/ Date: 05.05.2018

b

WORK ORDE

To ”
\nkita Construction 103, Marutl Titanium, |
Opp. Torrent Power Sub Station, S.P. Ring Road, Nikol,

Ahmedabad - 380049

Subject; Sewerage Network & Sewage Treatment for Area Inside Upper, Lower Lake Catchment and
Shahpura Lake under Bhopal Municipal Corporation, Bhopal

Reference: NIT No. 9/Amrut (Sewage)/BMC/2017 Dt. 23.11.2017 Tender No. 9215

In Pursuant to the agreement dated 05.05.2018 signed by you with the undersigned, you are hereby
instructed to start the work of Sewerage Network & Sewage Treatment for Area inside Upper and Lower Lake
Catchment and Shahpura Lake under Bhopal Municipal Corporation, Bhopal having scope of work & cost of
work as below:-

Scope of Works : Survey, Investigation, Design, Construction, Testing and Commissioning of Sewerage
Network & Sewage Treatment for Area “Inside Upper and Lower Lake Catchment and Shahpura Lake” Bhopal

Municipal Corporation, Bhopal

1. Providing laying and jointing of sewerage pipelines including construction of manholes and sewer
appurtenances.

2. Construction, supply, erection, testing and commissioning of Sewerage Treatment Plant including
PLC-SCADA and RCC sump well cum pump House along with providing and installation of pumping
arrangement upto 5TP

3. Providing and laying of HT feeder connection upto Sewerage treatment plant

4. Providing house sewer chambers and laterals for connecting sewer to consumer sewer lines.

5. Providing house sewerage connections etc,

Cost of Works:-

1. Cost of work (A) Rs. 1,35,00,00,000.00 ( Rupees One Hundred Thirty Five Crore only) as quoted by
bldder

2. Operation & Maintenance cost next ten years (B) Rs. 22,02,79,281.00 ( Rupees Tweaty Two Crore
Two Lac Seventy Nine Thousand Two Hundred Eighty One only) NPV taking discount factor @ 11% Rs.
7,99,61,360.00 (Rupees Seven Crore Ninety Nine Lac Sixty One Thousand Three Hundred Sixty only)
as quoted by bidder

3. Power Consumption for next ten years {C)Cost of power to be calculated @ Rs, 6.50 per KWH Rs.
20,00,12,447.00 { Rupees Twenty Crore Twelve Thousand Four Hundred Forty Seven only) NPV taking
discount factor @ 11% Rs. 8,54,22,152.00 (Rupees Eight Crore Fifty Four Lac Twenty Two Thousand

One Hundred Fifty Two only) as quoted by bidder

. el

s "
¢ "Q)_‘f%:’ \2o\
City Englneer (Sewerage)

Bhopal Municipal Corporation
Bhopal

Date of Completion:- 24 Months after date of work order
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VAKALATNAMA @ |

{As per Appendix 1-A of the Rules 4(1) of the Rules Framed Under the Advocate Act,1961)

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, CZ
AT BHOPAL |

Case / Original Application No -1.7/2020

PLAINTIFF/ APPLICANT o ARk CHEOVAS TAV A

PETITIONER/ 1
-Versus - -

DEFENDANT/NON-APPLICANT: yUmsopn oF IoDIA 9 ORS.

I/we the Plaintiff /Appellant /Claimant /Respondent(s) /Applicant(s)/Petitioner or
Defendant/ Respondent/ Non-applicant named below do hereby appoint, engaged and
authorized Advocate(s) , to appear, act and plead in aforesaid case/proceedings which shall
include application for restoration, setting aside of ex-parte orders, corrections, modifications,
review and recall of orders passed in these proceedings, in this court or in other court in which the
same may be tried /heard/proceeded with and also in the appellate, revisional or executing court in
respect of proceedings arising from this case/proceedings or as per agreed terms and conditions
and authorized him /them to sign and file pleadings, appeals, cross-objections, petitions,
applications, affidavits, or other documents as may be deemed necessary or proper for the
prosecution /defense of the said case in all its stages and also agree to ratify and confirm act done
by him/them as if done by me /us:

~ In witness whereof I/We do hereunto set my/our hand to these presents, the contents of
which have been duly understood by me/us, this =3 day of juo:ﬁ,%%’cﬁ:al

Name & Father’s Registered E-Mail | Telephon Status in Full Signature /**Thumb
/Husband’s Name Address Addre | e Number | the Case Impression
.| ss (if (if any) (6)
(1) any) (4) (5)
(2) (3) '
BuofAL ' Respond
MU AL -ent No-
(o RPORAT 0N, 5 /bb
Corl MASS LOMER,
o PAL COMM!SSIONER
Blunicipai Corporation
BHOPAL
|
Accepted :
Particulars (in block letters) of each advocated Accepting Vakaltnama.
Full Name of Address for Service Telephone No. Full Signature
Counsel E-Mail Address (if any) (ifany)
it A Thnd 5uvd'o,n@fc,(awpt—~wﬁ.in »
(HOWELEY '
SH AW TADU Shantans( cclawfirm tn
SRV ASTAVHA
P‘l.l/‘a.»v\, f(_vdm

| Ghadousme, | e
i, Mﬂ‘&“‘“ﬁ@ﬁgg};@ndeﬁ W
f/
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